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MQJ DELHI

R.A. No,1 £7/92 in O.A No,1037/91 Date of dscision ^.

Shri Baij Math Ram U/s Union of India Sc Othhrs,

Present i- Sh.K.N.Nagpal,counsel for tha petitioner in
h.A.No,197/92 in OA No.1037/91.

3UDGEr^ENT(DRAL)

By this RaviRUi Application, the petitioner prays

for reuisuing the final order pasyr^jd by B®nch of this Tribunal

on 12-7-51 in Q.A. No.1037/91 « The petitioner hafi also filed

PIP No. 1532/92 containing prayer for condonation of delay fcr

•filing thss Piauiew Application, The,grounds taken in this H.P.

ara that counsel for ths applicant, Sh. Deuashakhar had not

adbised ths a,,jplicant far Reuiau of the order of ths Tribunal.

Ths Tribunal can ccndone the delay in filing the H.A. if

sufficient cause is shown. Ignorance of, Lau or urong adv/iee
f

by the counsFil, arq not sufficisnt causes.Hanca this R..'.

containing prayer for condonation ^ofdelay is rejected.

Houaver us have heard the Jaamsd counsol cn

msrit. Wc procaod to decide "this R.A., on merit also. The

order dp,tsri 12-7-91 indicates that the applicant uas found

guilty of supprsssino mat-rial facts and had not come uith

clsan hands bsforfs ths Tribunal. This finding of the Bench

was just and was based upon the facts of casa. Hencs this

R.A. has no merit. It is,therefce, dismissed uith Rs 10G/-

ES cost of this R.A. to tha Respondents.
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